
m  St. Under PHALGUNA 7, 
Direction 115 

MR. SPEAKER: You have made 
the submission already. The «late. 
merits are belor* me. X will have 
to go through them. X will do so.
( cannot give a ruling offhand at once.

SHRI JYOTlHMOT BOSU: What
was my supplementary? It was about 
a chemical powder. The charge wa» 
very clear that its landed cost was 
Its. 3.50 and it was sold in the black 
market at Rs. 7.50. The Minister 
talks about copper and aluminium. 
Are we jackasses sitting here?

MR. SPEAKER; Please sit down. 
There is no question of blackmarket 
or anything. The question is whether 
the Minister, knowing certain facts, 
superessed them. I will have to see.
I will see that.

SHRI JYOTIRMOY BOSU: You
had my statement. You had the 
reply from the Minister, You had 
these before you for a considerable 
length of time. I brought this motion 
in December, if I remember aright. 
24th December. You cannot take the 
edge of the issue like this. You had 
my statement. You had the Minis­
ter’s statement. You had them for 
a long time.

MR. SPEAKER: There is no ques­
tion of long time. It has come today.

SHRI JYOTIRMOY BOSU: What
has come today? — All right.
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MR. SPEAKER: 1 had Allowed a 
Calling Attention on it for tomorrow, 
but I am told because of the budget 
which is coming, lor adjustment of 
time, it will have to go for some 
other date. I had allowed it yester­
day. If the statement does not come 
I am going to allow it; it will have 
to come.
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SHRI JYOTIRMOY BOSU; No, Sir 
You had told the Government to 
appiise this House of the actual facts.

MR. SPEAKER: Anyway, he has to 
come with that

SHRI JYOTIRMOY BOSU* When’

MR. SPEAKER: I shall enquire in­
to that.

SHRi JYOTIRMOY BOSU: Thank 
you.

SHRI S. M. BANERJEE (Kanpur): 
Sir, Since Mr. Shinde is here, let 
him make a statement on the situa­
tion in regard to the employees of 
the Food Corporation of India.

MR. SPEAKER: If I allow you, 
then others may also have to be 
allowed. I have already aUowed one 
under rule 377. I am not allowing it 
You cannot raise such things without 
my permission.

Now, Shri Mavalaokar.


